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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Reported decision of Government not to pay
Dearness Allowance instalments to Central
Government Employees

SHRI V. K. SAKHLECHA (Madhya
Pradesh): Sir, 1 rise to call the attention of
the Minister of Finance to the reported
decision of the Government not to pay
instalments of dearness allowance which
have become payable to the Central Gov-
ernment employees.

THE MINISTER OF FINANCE (SHRI C.
SUBRAMANIAM): Mr. Deputy Chairman,
Sir, the Third Pay Commission recommended
a scheme for the grant of dearness allowance
to Central Government employees when the
All India Consumer Price Index for Industrial
Workers, with 1960 base, goes beyond the
level of 200 to which the Pay structure
recommended by them is related. The
scheme of dearness allowance as finally
accepted by the Government was more
generous than the one recommended by the
Pay Commission. In accordance with the
scheme, as finally approved by Government,
six instalments of dearness allowance have
been sanctioned since 1st lanuary, 1973, the
last being effective from 1st April 1974,
when the index average touched 248.

According the latest available figures
which relate to the end of September, 1974,
the 12 monthly average cost of living index
stood at 285.25. In terms of the Third Pay
Commission's  recommendations, three
additional instalments of D.A. have fallen
due, with effect from 1st June 1974, 1st July,
1974 and 1st September, 1974. Every
instalment of dearness allowance entails an
additional expenditure to the Central
Government of a little over Rs. 50 crores, in
a full year.

Government hope to be able to take a
decision on dearness allowance payable to its
employees in the light of all relevant
considerations. It is not correct to say that the
Government have decided not to grant the
instalments of dearness allowance that have
fallen due.

MR. DEPUTY CHAIRMAN: Mr.
Goray.

SHRIN. G. GORAY (Maharashtra?: Sir, I
want to raise one or two questions only. One
is that the Government has accepted that so
far as the increase in prices is concerned, the
prices have been rising steadily for the last
24 months, and the average rise is 2.5 per
cent per month. Now if this is a fact—I
suppose it is incontrovertible—then how is it
that the Government has started with the
decision not to give dearness allowance to
these people who really are exposed to the
price rise, as they are the people who suffer
most? If the Government had succeeded in
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ging the prices, | can unaersiana wnat. is due
to the workers being withheld for some time.
But when the prices are constantly rising,
and it is a fact which the Government itself
has admitted, why should an impression be
allowed to go out that the Government is not
going to give them, dearness allowance?
Therefore, I would request the Finance
Minister to give an assurance that if, there is
any such misunderstanding, the Government
is not going to do so and the Government is
going to give them all the dearness
allowance that is due to them because of the
rise in the cost of living.

SHRI C. SUBRAMANIAM : Sir, I
thought the statement itself was quite clear. It
is not correct to say that the Government
have decided not to grant the instalments of
dearness allowance that have fallen due.
Therefore, now it is a question of taking into
account the situation which has emerged
during the last 18 or 24 months. The Pay
Commission contemplated that when the
index average reached 272, the whole
situation should be reviewed. Perhaps when
they made such a recommendation, they
thought that this would be reached three or
four years hence. But unfortunately it has
been reached much earlier. And, as the hon.
Member himself, was pointing out, the index
was rising at the rate of 2.5 per cent every
month. So this is the sort of abnormal
situation with which we are faced. Therefore,
we have to take into account how to bring
about a situation of stabilising prices rather
than merely distribute more and more money.
Distribution of more and more money will
again push up the prices and therefore it
becomes a vicious circle. Therefore, we have
taken a series of measures—some of them
quite unpopular also—and as a result of that,
for the last seven weeks, the wholesale prices
have shown a reverse trend and there is a fall
about 3.2 or 3.3 per cent in the wholesale
prices. Therefore, we cannot say we have
achieved nothing. We have reached a stage
where we should not do anything which will
again reverse the trend and push the prices
forward. These are the considerations which
the Government have to consider fully and
investigate before introducing further infla-
tion in the economy. There is no question of
withholding what 1s due to our employees.
But how to do it and when to do it are under
the consideration of the Government.

SHRI D. THENGARI (Uttar Pradesh). In
the first place. I should like to point out that
the last increase in the dearness allowance
was given with effect from 1st April, 1974.
Four instalments of increase are now due to
the employees. Secondly, vou have rightly
pointed out that the Third Pay Commission
had recommended that should the price level
rise above the 12th monthly average of 272
points, Government should review the
position and
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decide whether dearness allowance scheme
should be extended further or the pay-scales
themselves should be revised. In this respect
we should like to have a categorical statement
from the Minister whether the Government is
going to revise the wage structure in view of
this rise in index. The argument of the
Government that payment of D.A, may cause
further price rise does not seem to be valid in
view of the fact that it is a recognised
principle of economics that every wage rise is
not responsible for price rise. Wage rise is
responsible for price rise only to the extent
where the wage rise is in excess of the
productivity rise. In our country always we
have the wage rise lagging behind the
productivity rise. In view of this fact, I should
like the hon. Minister to make a categorical
statement giving the specific date by which all
the instalments that are now due would be
paid. I would also like to enquire why the
recommendations of the Committee of
Parliament appointed to report on the
structure of pay, allowances, leave and
pensionary benefits for the officers and staff
of the Rajya Sabha and Lok Sabha
Secretariats have been made applicable only
to officers and not the employees of the Lok
Sabha and Rajya Sabha ? Why this
discrimination against the employees of
Parliament ?

SHRI C. SUBRAMAKIAM : With regard
to the second question, I should like to have
notice because I do not have the facts with
me. With regard to the assurance which the
hon. Member wanted on the firm date on
which the payment would be made, 1 have
already stated that we are going into the
whole question and I am afraid I cannot give
a firm date. But we shall try to take an early
decision.

SHRI D. THENGARI :
approximate date ?

SHRI C. SUBRAMANIAM : I am sorry. I
cannot give it.

SHRI BHUPESH GUPTA (West Bengal) : It
is unfortunate that doubt and controversy
should have arisen over a matter which we
should have thought have been settled by the
recommendations of the Third Pay
Commission and by the acceptance of these
recommendations by the Government. You
know the prices are still very high and they
are also rising m so far as the retail prices are
concerned. We read in the newspapers about
certain wholesale prices, that is, prices when
you make bulk purchases or when you buy in
quintals or some other big quantities. That
should not guide Government in this matter.
Government should really be guided

Can you give an

3 p.M.

by the prices at which Government em-
ployees are buying their necessities of life.
There the position is bad. Besides, Sir, we
have scarcities also. Therefore, if
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there is any argument, that argument is-the
over-riding argument in favour of an early
decision by the Government. In fact, the
Government should not have allowed this
thing to fall in arrears in this manner. That is
what 1 would like to say. Now, Sir, the
honourable Minister says that he would not
give a firm date. Mr. Subra-maniam surely
knows by when he will give this. Sir, am I to
understand that the Finance Minister is not
clear in his mind about the time-limit by
which he will take a decision ? He should
enlighten us on this so that some of the
elements in the controversy or the doubts and
suspicions that are there may be removed.
You may not name a date. But, surely you can
say that you would not take any longer than
such and such time. You can say that and that
is very essential.

Then, Sir, he made another point. He has
said that the Government will consider the
question in the light of "relevant
considerations". What are the relevant
considerations ? The only relevant consi-
deration is the fulfilment of the commitment
on the part of the Government and the
justification for the demand by the
Government employees. That is all. What
other relevant consideration is there which
you will take into consideration ? I cannot
understand that. Will he expatiate on that
and say as to what he means by relevant
considerations ? 1 say this because these are
all their phrases and they are like the words
"oath of secrecy” which some burcaucrats
or some bright men have put in the
statement not even knowing what they say.
When 1 sit in your chamber, Sir, the
Supreme Court Judge is not brought there to
administer the oath. Who is to administer
the oath there ? Mr. Subra-maniam, please,
tell your leader that you should read and
you have to read something a littel better
than this, because the Constitution does not
provide for such things at all and it is
unconstitutional. Who will administer the
oath? Myself? 1 shall administer the oath to
myself or the Speaker or the Chairman ?
Where is such a provision ? Where is the
provision ? We do not have the oath at all.
We do not take the oath of office to say
such things. Such silly things happens in the
Govern-ment. You are all mntelligent people
and yet such si.lly things happen.
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SHRI BHUPESH GUPTA: It is more
relevant than you are relevant to the House.

Now, Sir. I want to know what these
relevant considerations are ? What does it
mean? Just as the word "oath" created some
misgivings, this kind of a statement also is
creating some misgivings. Mr. Subramaniam.
I would request you to clarify this point.
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In this connection, Sir, I would like to add
one more thing. I do not accept his thesis,
the thesis on inflation. Today, Sir, America
is entering the phase of recession....

SHRI C. SUBRAMANIAM : We are not
discussing here inflation or recession.

SHRI BHUPESH GUPTA : The capitalist
economy is in a state of a very grave crisis
and this debate is not there, though it used to
be, that wages are responsible for infla-iion.
They are no longer responsible and we are
seeing it in the US, in Italy, in West Germany,
in Britain and in other countries. This kind of
ideas and theories are not so much bandied
about now as they used to be, because
inflation is there because of so many other
things. In America it is there because of its
heavy military expenditure and this heavy
military expenditure is responsible for the
inflation that is there and in Europe it is there
for some other reason. But, Mr. Subramaniam,
in_this country, the wages are chasing the
prices. Here, you see. the prices are soaring up
as if they are a powerful jet aircraft and. as far
as the wages are concerned, they are just like
a helicopter. I am making this comparison
because in this country the prices are going
Up like the jet aircraft and the wages are
limping behind or just trying to go up like a
helicopter. Therefore, you should not think
that the wages are respon51ble for the higher
prices. But the question is how to bring the
prices down and how to hold them and how to
see that the real earnings which are falling are
allowed to go up, as far as possible to the
level of the existing prices. That is what
should be ! done. I hope, Sir, that Mr.
Subramaniam will make these things as part
of his "relevant considerations". It may well
be that he is taking the view, advised by some
officers in the Ministry, that since they are
checking the prices to fight inflation, therefore
if you give dearness allowance now that will
push up the prices, and hence it should be
regarded as a relevant consideration and
decision taken accordingly. It would be
absurd. It would be wrong even from the
economic point of view and. of course, from;
the point of view of commitment and other
things. I would again ask Mr. Subramaniam :
Kindly expedite this matter. We read in the
papers that even the fourth instalment has
become due. I do not know about it. But you
have admitted that three are already due.
Don*t you think that people are suffering on
account of that ? It is not a question of not
getting something. You have taken an attitude
which is causing suffering to these people in
the conditions of scarcity and rising prices and
needs. Therefore, from every point of view,
you should give ‘them what is their due. and
such delay should not occur. Government is
committed to it. and hope you will
implement it. Do ] have a clear assurance that
when you said that it would be done at an
carly date, that will not be too long ? Surely,
in a matter
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of weeks it should be done, if not earlier, and
it should not take longer than this. After all.
everything has been settled. As far as other
things are concerned, there is no delay, and I
hope you have taken the decision and put an
end to this controversy.

SHRI C. SUBRAMANIAM : Sir. I always
admire the persuasive capacity of the hon.
Member. He has put his case as best as it is
possible to do. It is not as if we are unaware
of the suffering of our employees. As a matter
of fact, we are fully aware of it, and we are
trying our best to mitigate their suffering.
This is one aspect which will have to be kept
in mind.

Sir. the hon. Member said that we should
not be guided by the wholesale price index.
But the hon. Member is aware that retailed
price follows the wholesale price, even
though there may be a small lime-lag.
Fortunately, during the last two years this
downward trend has not been there. For the
first time there has been a reversal of the
trend. Let us recognize it.

Then, Sir, he raised the point, what are the
relevant  considerations which [ have
mentioned in my statement ? Sir. there are
employees of the State Governments also,
perhaps much larger in number than even the
Central Government employees, whose basic
pay structure is not as good as that of the
Central Government employees. They are also
suffering and, therefore, the Chief Ministers
have written categorically that simply because
there is the Nasik Press you should not go on
taking decisions with regard to the payment of
dearness  allowance to the  Central
Government  employees alone; their
employees should also be taken into consi-
deration; what the commitments would, on
that baS]s be, and how they are going to
provide for it with their resources to meet
their commitments. Therefore, we cannot just
take some decisions in isolation and say : All
right. I am the Finance Minister at the Centre:
I am concerned with the employees in the
Central Government and it does not matter
what happens to the State Governments. As a
matter of fact, in some families one brother
may be an employee of the Central
Government and the other in a State
Government, or an employee in some
neighbouring house may be a Central Gov-
ernment employee and in some other he may
belong to a State Government. So you cannot

just ignore it. That is why we have to go into

all these matters and try to find a solution of
the problem. As already slated, if this problem
can be solved just by paying more and more
allowances and printing more and more
money perhaps that would be the easiest thine
to do. Ultimately, this can be solved by
greater production. ,,d for greater production
you would require greater investment also.
Today we are looking into what the position is
going to
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be in terms of investment. If it is all going to
be more and more current consumption,
ignoring the aspect of investment, then you
would be endangering the present and also
jeopardizing the future. That will also have to
be taken into account. This is the exercise
which is now going on what sort of
investment programme we can have for next
year. And what are the resources that would
be available if we go on paying on that basis ?
No doubt, the commitment has been made on
the basis of the Pay Commission. I wish the
Commission were able to solve all the prob-
lems. Then we can refer all matters to the
Commissions and say. "These are the reports.
Therefore, let us just see the reports and be
content with them." Therefore, Sir, it is not
such a simple situation as the hon. Member
imagines. [ am sure he is fully aware of it. But
still he has to satisfy certain sections. . .
(Interruption)

SHRI BHUPESH GUPTA : . . of course, I
am happy to say, at least you satisfy the
demand of Your Government employees.
Their demand is just. You have not said that
their demand is unjust. And do I understand
that the State Government are going to veto
the commitment you make ?

SHRI C. SUBRAMANIAM :
vetoing the commitments at all.. .

SHRI BHUPESH GUPTA : Investment is -
not by taking the money from the Govern-
ment employees.

SHRI C. SUBRAMANIAM : I was only
saying that The hon. Member is aware of the
other side of th, things also as effectively as
he knows the case he put forward in the
House. That is what I was making out. If -he
says. "No, no. I do not know that side," then,
I am not prepared to believe it. Therefore. Sir.
this is unfortunately the situation in which we
are caught up. And I want to give the
assurance to this House more than (hat
assurance to our employees that we are fully
aware of the situation in which they are
functioning and in which they are living. . .

SHRI BHUPESH GUPTA : You are not.

SHRI C. SUBRAMANIAM : As the hon.
Member pressed we shall try to expedite the
decision as quickly as possible.

SHRI D. THENGARI : Sir. I want a
clarification from the Minister. The hon.
Minister is repeating 'the instalments'. I
should like to know whether it is not four
instalments. In our view, it should be four
instalments because the last payment was on
the 1st of April.

SHRI C. SUBRAMANIAM : We are now
considering three instalments. What is the use
of pressine further ?

SHRI D. THENGARI : You should kindlv
clarify the position.

I am not
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SHRI C. SUBRAMANIAM : I think, the
fourth instalment has also become due. But,
we are now discussing the three instalments
already due.

SHRI BHUPESH GUPTA : If you con-
fiscate the benami property of the smugg-
lers, I think you will have a lot of money to
mvest.

SHRI T. V. ANANDAN (Tamil Nadu) :
Mr. Deputy Chairman, Sir, I do fully agree
with the difficulties expressed by the Finance
Minister on behalf of the Government of
India. But. Sir, the Government of India must
realize that the Central Government and State
Government employees are the 1 backbone of
the democratic administration. Sir. it is very
relevant here to quote what the then Secretary
of State for India. Mr. Ernest Bevin said :
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Sir, I quote :

"The Government employees should be
taken care of by the Party in power or
else, the Government employees will be
instigated by the Opposition parties ..."

Sir, what is happening today is exactly what
Mr. Ernest Bevin said some years ago.
Therefore, Sir, the Government employees
should not be given a step motherly treatment.
You should have a uniform Dolicy. Here, the
Government of India is complaining about

inflation if the DA is granted to the
employees. Of course, 1if the Central
Government employees are aranted DA,

naturally, the State Government employees
also demand for an equal treatment with the
Central Government employees. But why
don't you control ? There are others also who
are getting. There is a wage-hike in the HAL.
I do not say that they should not be given. But
they have a wage-hike whereas the Central
Government mployees are not given.
Therefore, it creates a problem among the
Government employees. They say. "Are we
not being discriminated against ?" Here the
Government is not controlling at all. Some
employees are getting and the others are not
setting. There are 2 crores of wage-earners in
this country. Out of which, one crore are
Central Government, State Government and
semi-Government employees. The other one
crore are in industries and factories. I
Therefore, there should be a uniform policy.
When are We going to strike a i national wage
structure? If that is there, there would not b,
so many grudges and agitations in the country.
It is due for a long time.

Sir. the Minister replied that he was taking
steps. What kind of steps has he been taking ?
He said for the list 7 weeks i the cost of index
has gone down. No it has not. A kilo of rice
here costs Rs. 3.50; in Madras State a
measure of rice costs Rs. 7. How can a
Central Government employee be denied the
D.A. to get his food and live and come here
and work for the
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betterment of the nation and the country ? As
per the recommendations of the Third Pay
Commission, which has been accepted | —the
Minister also 3aid that—as soon as the cost of
living index reaches 272 points, j Government
must revise the wage structure. | Now if the
Government accepts the recommendation of
the Pay Commission to restructure the wage
structure, certainly the need-based minimum
would be granted. That was also one of the
demands of the Central Government
employees. Naturally, if a Class IV man .gets
Rs. 340 by merging the D.A., that becomes
the need-based minimum. So to that extent
you also meet that demand. To my calculation
if Rs. 340 becomes the basic pay. it would
involve about Rs. 150 crores. Why not work it
out ? Why there should be trouble only with
regard to Central Government employees ?
And, also. Sir. the Government must
implement one of the accepted demands, viz.
that of opening fair price shops for them all
over the country. It is now easy to procure;
even the State Governments are procuring. In
early days, th; British Government could not
do that because there were some difficulties.
Now, the Government has got the machinery
for procurement. It is easy to procure and feed
the working classes ;ill over India to see that
the working classes are satisfied.

The Minister also said about production.
Yea how can the production increase when
the working classes are starving ? Therefore,
all these points should be taken into
consideration by the hon'ble Minister. And 1
say it is bettr that they merge the D.A. as per
the recommendations of the Third Pay
Commission. Naturally there will be
contentment amongst the workers and they
will be helping the nation because they are
not ungrateful, as has been proved by the
Central Government employees. As far as
the Railways are concerned, 10 lakh tail-
waymen are loyal to the nation. So take
advantage of that. Take back the remaining

Railway employees. Liberalise the
wage structure and accept the
recommendation of the Third Pay

Commission.

iHRl C. SUBRAMANIAM . Sir, again
the same points have been put in a different
language, perhaps with some greater em-
phasis also. I do agree with what the hon'ble
Member said, but for this the Secretary of
the State's statement was not necessary. [ am
completely in agreement with the statement
that Government employees are the
backbone of the administration. It is because
hundreds of thousands of employees are
functioning perhaps unheard and
unrecognised that we are able to function
here. Without them, we may not be able to
gunction here at all. It is a very well known
act.

The other relevant point which the
hon'ble Member made—and which others
did not make—is the discriminatory aspect
of it. Whereas one sector of the working
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classes, employees in  various  industries,
even in public sector industries ate auto-
matically getting the D.A.. it is the Govern-
ment servants who are discriminated
against.  Yes, to a certain extent. As a
matter of fact, this is the lever which I am
trying to use for the purpose of getting an
carly decision. I do agree that you cannot
Jake one decision with regard to one
sector and another decision with regard to
another sector. We have to take a
national wage policy decision. I am in full
agreement with that. That is one of the
considerations which we have to fully take
into account before we make any decision
either this way or that way. Then, he
mentioned the supply of essential articles.
Ultimately this is what I have been pressing
all along, even when I was Finance Minister
in the State Government. Ultimately in a
developing country, unless we have a well-
knit rational system for the supply of essential
commodities to the vulnerable sections of
the community,,, we are not going to
solve the problem of inflation which
affects, in turn, the various aspects of
development also. We have been em-
phasising this aspect, but still 1 am afraid we
have not yet reached a stage where we can say
: Yes, we have evolved such a system of
distribution. It is in this context I would like
to emphasise that a department of essential
supplies has been created and it has got to be
the function of this department to evolve a
system by which at least the vulnerable
sections would be ensured that not all
commodities but at least five or six essential
commodities like I cereals, sugar, edible oil,
domestic  fuel, standard cloth—immediately
these five come to the forefront—are made
available at reasonable prices, without being
affected by inflationary trends.  That is the
only answer. [ want to assure this House that
my colleague. Shri T. A. Pai, is fully
involved in it and every day he is giving
consideration to this aspect. Recently he had
consultations with the marketing experts also
to find out what sort of organisation should be
built up. It is no use depending upon a
bureaucratic set-up to deliver the goods —
under a  rational distribution system. :
Then, is an emergency the civil  supplies
department may be able to  deliver the j
goods, but if it has got to be a system !
which would form part of the entire eco-'
nomy as a long-term measure, then it will i
have to be a proper business organisation. ,
When we say business organisation people
think that it is only in the private sector. It
would be a business organisation in the public
sector, a rational distribution system in  th,
public sector would take care of it. These are
the various aspects which will have to be
taken into consideration. Therefore it is not as
if I am unaware of the difficulties. As a
matter of fact, this has been my nightmare for
the last one or two weeks, viz., how to deel
with the situation and meet the requirements
of our



155 Calling Attention

[Shri C. Subramaniam] employees who are
undoubtedly suffering because of the rising
trend of prices. I would like to assure hon.
Members that [ am as such concerned as the
hon. Members are with regard to this problem
and we shall try and deal with it as best as
possible.

SHRI SYED NIZAM-UD-DIN (Jammu and
Kashmir) : Mr. Deputy Chairman, Sir, I would
like to draw the attention of the hon. Minister
to a particular section of employees of All
India Radio and I would like to know the
Government's position Vis-a-vis newscasters,
news readers, news reader-CHm-translators
and translators and staff artistes. I would like
to have a categorical and positive assurance
with regard to the benefits to this section of
the people in the light of the Third Pay
Commission's Report. Their fee scales were
fixed by the Government in 1971 according to
the rationalised fee scales announced by the
Ministry of Information and Broadcasting,
vide their booklet "Rationalisation of Fee
Scales of Staff Artistes of AIR in 1971". In
this booklet the Ministry had made the
following promise :—

"This revision of fee scales is essentially
in the nature of rationalisation."

The question of further revision of these scales
will be considered at a later stage in the light
of decisions which the Government may take
on the recommendations of the Pay
Commission with regard to salary scales of
comparable  categories of  Government
employees of AIR. Having implemented the
first part of the rationalisation scheme, i.e.,
fixing the rationalised fee scales as announced
by the Government in the booklet referred to
above, the Ministry must now implement the
second stage of the scheme....

MR. DEPUTY CHAIRMAN: The Calling
Attention relates to the dearness allowance
instalments and vou are talking about the pay
scales and other things.

SHRI SYED NIZAM-UD-DIN : My sub-
mission is that they are not getting the benefits
of the recommendations of the Pay
Commission. So [ think this is a relevant
point. Now, the Ministry Is hesitant to honour
the commitments now and as an excuse it has
put forward an unnecessary controversy about
the Job Evaluation Committee” Report. This
unfortunate controversy has been deliberately
put forward by the Government to stop further
revision of their pay scales as alrealy promised
by the Government. In the case of all other
Gov. ernment employees, the Government has
started implementing the recommendations of
the Pay Commission, but tragically they have
been ignored in this respect and the benefits of
the Pay Commission's recommendations have
been withheld from them
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in these days of soaring prices and higher cost
of living. Even when the lob Evaluation
Committee was doing its work of assessing the
the
Government issued option letters to individual
staff artistes. Even after the Committee
submitted its report, option letters were issued
to staff artistes as late as September, 1973. All
these clearly show that the Government did
not consider it was bound by the Job Evalua-
tion Committee's report for the implemen-
tation of the rationalised fee scales announced
by them. When this is so they do not find any
reason why the Government should not go
ahead with the implementation of the second
part of their scheme as promised in the
booklet. The Ministry should issue option
letters to individual staff artistes as they did
carlier and implement the promise made by
them and revise their pay in the light of the
recommendations of the Pay Commission.
Further, it is important to bear in mind that
every staff artiste has entered into individual
contracts with the Government. Hence,
Government as an honourable employer
should now honour its commitment with that
individual.

SHRI C. SUBRAMANIAM : Sir. I am glad
you pointed out that the hon. Member was
dealing with a different subject. When he
mentioaed this to be relevant, evidently he
meant that this was important. But all
important things are not necessarily relevant
in a particular context. I shall certainly send
the hon. Member's representation to my
colleague in the Ministry of Information and
Broadcasting. Perhaps he may have a look
into it.
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A g ) gfAe g e g fF o
AIEAAT F oAE wAATT §OTAH
A=A F1 AZM AT ACF H15 5
wY TrerErTTIAW ; v, 9T A
aw forae 1| a7 9 g
3 froagt T HE WA 9T AT AT
fea= T 811
MR. DEPUTY CHAIRMAN : Itis not
relevant to the Calling Attention Motion.

st TEATTAY : ZAO FA{ 4E
FrarAEAT g A feedt A7 qfew
yqz A A gy A fe
gt a8 | F AwEAr g PR e AT
qfer FTa AXEL F qAT AT & |
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F1 1faa T A T A 947 A
7 freet AT qferr 9 g 99 F
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7 qft 1 2 A agr gfaa F anr
ZH 97 F2T AT AW & | W A7 A A
AT § % w ArT A0 oEw 97 T
FAM, T AW WA F | I A
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urgent public importance

femt  afms & sdifeat  F ags
AT A A I ATEAR H TG
F1 =rfE )

st ¥ fe’d (wErore) ooz
NFANE T FAAfE F AT | qET
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MR. DEPUTY CHAIRMAN : It is not relevant,:, 7= g = .
Mr. Rajnarain. You are committing the same® ° im-r el Tﬁ" a1 | TR A
mistake that the hon'ble Member who spoke before# ER O | L RN cllt Sl F= v e
g T ER T AT AT TZ AZAT

you committed.
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Tl ZrEw & AW &9 A ¢ A
TT AF AW 4G ATH @G AT TAF
wErE agd wmodt ) 3AfEn § w2
TEAT A § fF A A
arfaat &1 Fras fe afe o5
Zr =rfzo | st dF AT @ w2 g,
Ay AIET FT ARG A9 A9 &
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AT ATZ A Fo TH {7 A WE AT
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THY v & W0 2, T ™F ¥ ww
AT Z, AT E, FEan 2, ... (aWm
wEE) ., W AF A4S E, 1 e
EATYL 59 AT FT ATHIL AFE T ATHT
TAIFIT T AT W FT AHTGT I AATOT
Zrm A /[ St q wH w6 T
fer-az v 9 ¥ a7 99 4§ 9%
TEHT AT qUAT q9 ¥ 4@ @ fw®
97 § T faaer fa adt faait | 9w
& F = fovar & waw 441 67 a9 aw
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SHRI C. SUBRAMANIAM : Sir. I can.
straightway say with regard to the first two
points, the Rajya Sabha servants and the Delhi
Police, I have been, clean bowled by the hon.
Member because I do agree I am quite ignorant
about the situation with regard to these two.
Then he posed a question  whether* ' Railway
employees would  come under  Central
Government employees. My impression is that
they are Central Government employees. When
dearness allowance is Granted to the Central
Government employees, my understanding is
that they would also get it. Then he made very
many useful observations, particularly with
regard to expenditure at higher levels. 1 do
agree that we have to set an example first before
we ask the people at the lower level to be
austere, to observe austerity or to lead a simple
life. I am in complete agreement with  him
and I would assure the hon. Member that we
shall try to see how we can convince the people

that we are not only spending actually loss
but also convince them that we are
trying to spend less. Then -with regard to the

fixing of the prices, he gave some home-truths
with regard to the relationship between raw
materials and the ultimate product, the
consumer product.  Sir, these are matters
which will be taken into consideration in trying
to improve the production and stabilise prices.
Therefore, it is
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SHRI RABI RAY: Yes, he has been

on this basis that we are looking into the
problem. Let us hope, while we have not,
according to the hon. Member, achieved
anything during these 27 years, at least in the
near future, to achieve something which would
satisfy the hon. Member.

MR. DEPUTY CHAIRMAN: Now,
Motion. Mr. Shah Nawaz Khan.

MOTION REGARDING APPOINTMENT
OF MEMBER OF RAJYA SABHA TO
JOINT COMMITTEE ON FOREIGN
CONTRIBUTION (REGULATION) BILL,
1973

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN) : Sir. on behalf of Shri Om Mehta, I
beg to move the following motion:

That Shri Om Mehta be appointed to the
Joint Committee of the Houses on the
Foreign Contribution (Regu'ation) Bill,
1973, in the vacancy caused by the
resignation of Shri Ram Niwas Mirdha from
the membership of the said Joint Committee
on the 22nd November, 1974."

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: Now, Mr.
Sakhlecha will initiate the discussion under
Rule 176.

COMPLAINT RE. NON-RECEIPT

OFMESSAGE AB(())Il:JT EXTERNMENT

SHRI RAINARAIN
BYBIHAR * GOVERNMENT

sl TEEEEW (I IIA) A,
d AR AET A OF T IS FIAT
|qEAT | AT HETITEi # 9ar
grm fF 3 F qogt a7t faeer e
MR. DEPUTY CHAIRMAN: No, Mr.

Rajnarain. we have already started the dis-
cussion.

st @t Tm (IFAT) ¢ TR
vz w7 fam

MR. DEPUTY CHAIRMAN : As far as we
are concerned, if a Member is arrested and if
he is prevented from carrying out his duties as
a Member of Parliament, then, of course, we
are informed. But otherwise, externment order
is not intimated.

7—T710RSS/74

message about externment
of Shri Rajnarain
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prevented.
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